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o ) Iﬁ THE CENTRAL ADMINISTRATIVE TRIBUNAL JAIPUR BENCH, JAIPUR.
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_ Date of Order\'(é.ll 2000

oA 336/98 with MA}187/98 . - . . .

. Maheshwar Dayal son of shri Shambhu Dayal aged about 31 years
resident of J.P. Colony, Rangpur Road, Kotd Junction, Kota
and working as Ex. EDDA Engineering College, P.0. Kota,

S ) ‘ Lo ' 4. - soee Appllcant. '\
Jvérsus
1. ‘Uﬁion of India,thrdugh the Sedrétary‘to'the
L - - Govt. of India, Department-of Posts, Ministry
_ @L; ) of'communlcatlons, New Delhi. ,
v S
-2, ~Member (Perqonnel), Postal Serv;ces Board,
* New Delhl. ST .
' 3, Chief Postmaster General RaJasthan 01rcle, ‘ -
‘3 ' Jaipuro A .
c 4, Senlor Superintendent of Ebst 0ffices,
- Kota DlVlSlOn, Kota, 4
} - 5, . Asstt[ Superintendent of Pést Oﬁfices,
! ' _Kota West Sub Division, Kota. C
r' . : ‘ . i " -eese Resmndents.
"% g Mr., K.L. Thawani, Counsel for the applicant.

' Mr, Hemant Gupta, Proxy counsel- for
- Mr. M. Raflq, oounsel for the reSpondents.

t

ORAM :

Hon'ble Mr. S.Ko Agarwal. Member (Jud;c1al)
Hon'ble Mr, N, P° Nawanl, ‘Member, (Admlnistratlve)

ORDER " °

Aggrleved by ‘the’ termlnatlon of JOb as Extra Depart-;_

mental Mall Carrler (for short EDMC) at the Englneerlng
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College Post Office vide order dated 17.6.1994 (annexure A-5),

@ e appilcant“has aoproached us praylng for a direction to

the reSpondents to relnsmate hlm and regularise his app01nt- )
ment, - | | ‘

-~

A

'2.1 - We have heard the learnea counsel for the parties and
perused all the records includlng ‘the rego;nderiaken on recofa
prloylto the»hearlng of the case, ..
3. on considereﬁioh‘of the rival cohtentions, it appeare
that the applicant was eﬁgageq eeIEDMC-on opéhing of a nek
Pose Cffice at Engineering College oh'purelf temporary basis
pendiog selection of a teg&;ér oehdidefe; He aesumed cha;ge

on 20;2;93 (Adnexure\AfZ). on 17.6.94; the Superintendent of
Post Office -inforned the Sub—Poétn\aster'ﬁriat the temporary |
arrangement mede by him regardlng engagement of the appllcdntl
is to be dlscontlnued with lmnedlate‘effect (Annexure A-S). o
The chdrge of the EDMC was made over by the appllcant on '

18.6.94_(Annexure_A-6). Durirg- the ;ntervenlng perlod,-the

respondents preceeded:to regularly fill‘up~the post and i

_accordlngly selected one Shrl Klshan Lal, after obtalnlng nﬁ

names from the Employment Exchange and going through the

process of selectlon and bv Annexure*A-l dated 19.S. 1994

iy

termineted the ) erv1ce of the appl;cant. The regularly

' selected candldate, Shrl Klshan Lal, was appownted to the

'sald Post on 21.9.94, There is no need £6r us to go 1nt0'

the detalls of civil Suitifano earller OA flled by the appl

cant as these have no materlal bearing on. the contnoversy

at handﬂi’ Hs») /ﬂ@u 627
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4. The terminatlon order.was lssued on 19,9, 94 but the
appllcant hﬁs filed thls OA on 5. 10 98 i e. after a delay
gof more- than four yearso The representatlons flled by him onf
2.11.94 and 10 TN 97 neither extend the llmltatlon nor do the
reasons glven in MA no; 187/98 convince us to -condone the

delay. The (07 ng therefore, hopelessly'harred by llmltatlon

and likely to be dismissed on this ground alone.

i
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5;" '~ The OA also does\not succeed on merlt& The inltlal
”engagenent of the appllcant on 20. 2. 93 was temporary and
-in the nature of Stop gap arrangement Which creatéd no rlght'
“{flln favour of the appllcant. The appllcant also Slgned‘%r‘n
| ‘undertaklng regardlng temporlness of his enqagement and he(
~7was, therefore' aware that 1t was only a temporary arrengement
The respondents simultaneously proceeded to’ flll up the postr_
on regular basis and ds per the rules prevalllng at the mdter:
wJ.al time sought names of su;table'candldates from‘the Employ-
,mehthxchange;hKota (Annexnre A-? refers) whieh-duly sponso--

)

red. 20 names,’ whloh did not 1nclude the name of the appllcant

be .

" No fault could obv10usly plnned on the respondents for this.v

L
'In hls-rej01nder, the apgllcant has stated thaf Selectlon
cannot be réstrlcted to candlddtes sponsored by the Employmex
Exchange but has not shown "us any rule or authorlty to suppo
such a contentlon. The appllcant had to therefore vacatetha
post he held on temporery (stop~gap)arrangement hasis in fa&y
favonr of regularly selegted basis and ﬁe.,therefore;'do not

‘flnd any merit’ 1n the assertion of the appllcant that he-

should be reinstated and regularlsed on the said post.

6. ‘; The OA lS, therefore not only hopelessly barred by

i limitation but is also devold of any merit and is accordinc
\ - - . .
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dismissed with no ordef as to cqst_s-,‘ MA also }stahds diSposed
of in view gf this. =~ . .
ONs - |
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(NP, NAWANI) . . —— (S K. AGARWAL
" MEMBER (&) : o ‘ S % MEMBER (J)
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